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Mr. Bpeaker: A'ri:es out of publicity.

Dr. Keskar: Compulsory exhibition
of documentaries is not part of publi-
city.

8Shri Heda: According to the previous
arrangements, the present Andhra
State is to be covered by Nagpur and
Madras. Doeg it still continue?

Dr. Keskar:
radio stations?

Does he mean the

Shri Heda: I am referring to the
publicity unit of the information de-
partment; whenever there is a Dbig
event, somebody writes to the informa-
tion department for making arrange-
ments for taking pictures, etc.

Dr. Keskar: The hon. Member has
probably not understood. There is
no such orgamsation for publicity.
We have got news reel cameramen
stationed at one or two places and
they function separately. There is a
separate organmsation for the publicity
vans. So, they are quite separate
from each other. There is no such
one umt which does all the work of
Central publicity.

Shri Tangamani: In the statement
various documentaries like “Tunga-
bhadra” and “Shipping and Ship-
building” are mentioned. May I
know whether these documentaries
are being shown in all the ecinema
houses?

Dr. Keskar: I do not know to which
Btate he ig referring.

Mr. Speaker: He refers to Andhra
Pradesh. He is referring to the state-
ment laid on the Table.

Dr. Keskar: The compulsory exhibi-
tion of these documentaries in Andhra
Pradesh i not taking place at pre-
sent, because there is a law suit pend-
ing, which 18 coming up in October.
Only after that is settled, it can be
done. There is a dispute between the
exhibitors and the distributors
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Shri Manubhai Shah: It is a long

statement. Andhra Pradesh 35, Assam
10, Bihar 20, Bombay 30.

Mr. Speaker: If there is any State
not included, he may refer to that.

Shri Manubhai Shah: All the States
are included.

Shri Bangshi Thakur: May I know
why the Government of India does not
pay any attention to the Maharaja
Match Factory of Agartala, College
Tiilu, which flourished for a few years
and which succumbed to ruin at pre-
sent due to lack of finance?

Mr. Speaker: Hon. Members will
put down separate questions for
individual cases. First of all, let them
write to the Minister and if they do
not get a sufficienfly satisfactory
answer, let them bring it here.

Pandit J. P. Jyotishi: May 1 know
how many factories have been allotted
to Madhya Pradesh?

Shri Mannbhai Shah: Madhya Pra-
desh is being allotted 20 factories.

Oonciliation Officery in Kerala

*1625. Shri Warior: Will the Minis-
ter of Labour and Employmant be
pleased to state:

(a) the number of Conciliation
Officers in Kerala to settle trade dis-
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putes arising out of the failure of any
of the banks to implement the Bank
Award; and

(b) whether the question of ap-
pointing sufficient number of Iabour
inspectors in the Kerala State is under
consideration of Government?

The Deputy Minister of Labeur
(Shri Abid All): (a) Al present there
is one Conciliation Officer (Central)
with headquarters at Cochin.

(b) The Government of India are
examining the staff requirements of
the Chief Labour Commissioner’s Or-
ganisation in the various States in-
cluding the State of Kerala.

Shri Warlor: May I ‘«now the juris-
diction of the officer at present post-
ed in Cochin?

Shri Abid Ali: The whole of the
State of Kerala and a féw districts of
Madras State.

Shri Punnoose: Is it a fact that in
the absence of the necessary legisla-
tion, therc are so many disputes with
regard to bank employees?

Shri Abid Ali: The Industrial Dis-
putcs Act applies to bank employees
also.

Shri Warior: There 1s only one offi-
cer and a large number of cases are
pending. This is causing hardship.

Shri Abid Ali: Out of 83 cases re-
ceived 1n 1856 by this officer, only 21
were pending at the end of the year.

Shri Tangamani: May 1 know whe-
ther an extra inspector will be ap-
pointed to deal with the accumulating
number of pending cases?

Mr. Speaker: He says, no. Out of
83 only 21 remain. The hon. Member
feels an extra inspector is necessary,
but who is to decide? Shall we
decide for the Government?

Shri Tangamani: That was in 1958.
1 want to know about the number of
cases pending this year.

Mr. Speaker:; That iz a suggestion
for sction.





